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INTRODUCTION 

1, the Chairman, Committee on the Welfare of Scheduled CasteS 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report, on their behalf, present this Fifteenth Report 
(Sixth Lok Saba) on Action Taken by Government of the recom--
mendations contained in their Fifty-eigbth Report (Fifth !.ok 
Sabha) on the Ministry 'Of Shipping and Tranaport (Traasport 
Wing) -Reservation for, and employment of, Scheduled CaIteB 
and Scheduled Tribes in the services of Delhi Transport Co~ 
lion. 

2. The draft report was considered and adopted by the Com-
mittee on the 29th November, 1977. 

3. The Report has been divided into the following Cbapters:-
1. Report. 

II. Recommendations/ObservatioDs which have been accepted 
by Government. 

nI. Recommendations$ObaervatioDs which the Committee ckI 
not desire to p1U'1lUe in view of the Govemment's repU_ 

IV. Recommendation in respect of which reply of Government 
has not been accepted by the Committee and which re-
quires reiteratiOD. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Fifty-eighth Report (Fifth Lok Sabha) 
of the Committee on the Welfare 'Of Scheduled Castes and Sch .. 
duled Tribes is given in Appendix. It would be observed therefrom 
that out of 19 recommendations made by the COmmittee in their 
Fifty-eighth Report, 7 recommendations i.e. 36.80 per cent have been 
accepted by Government; the Committee do not desire to pursue 11 
recommendations, i.e. 57.90 per cent of their recommendations in 
view of Government's replies; one recommendation i.e. 5.30 per 
cent in respect of which reply of Government has not been accept-
ed by the Committee and which require reiteration. 

Nzw Dzuu; 
27, 1 -tII1Ir1/. 1978. 
7 MGgh4 1899 (S), 

" ... (v) 

RAM DHAN, 
C1urirman, 

Committee on the Welfare of 
Scheduled Cute, and 

Sche4uZej ~ribe,. 



CIiAPTE& I. 

REPORT 

This Report of the Committee deals with action taken by Govern-
ment on the recommendations contained in the Fifty-eighth Report 
(Fifth Lok Sabha) of the Committee on the Ministry of Shipping 
and Transport (Transport Wing) -Reservation for, and employ-
ment of, Scheduled Castes and Scheduled Tribes in the services of 
Delhi Transport Corporation. 

1.2. The Committee, in para 64 of their Fifty-eighth Report (Fifth 
Lok Sabha) , had desired that a separate Cell should be set up ill 
the Ministry of Shipping and Transport under the charge of. 
Senior Officer to ensure that the reservation orders in favour of 
Scheduled Castes and Scheduled Tribes are promptly and effectively 
implemented by the Delhi Transport Corporation. In their reply 
dated the 4th November, 1977, the Ministry of Shipping and Trans-
port have stated that a separate Cell to ensure the implementation 
of the reservation orders for Scheduled Castes and Scheduled Tribe8 
In Delhi Transport Corporation alone would not be justified. It has 
been decided to allot the entire work reillting to Delhi Transport 
Corporation in the Ministry of Shipping & Transport including im-
plementation of the orders of reservation for Scheduled Castes and 
Scheduled Tribes in posts· under the Corporation to one Assistant 
by suitable read,ustment of work among all dealing hands in the 
concerned section. Deputy Secretary (Transport) in the Ministrr 
will keep close and continuous watch over this matter. It is expected 
that, under this arrangement, it will be possible to oversee that tM· 
reservation orders are strictly followed by the Delhi Transport Cor-
poration. The Committee are not satisfied with the reply of the 
Ministry of Shipping & Transport and are of the view that a .epa-
rate Cell to ensure implementation Of the reservation orders for 
Scheduled Cutes and Scheduled Tribes should be set up in the 
Ministry of Shipping and Transport (Transport Wing). The Com-
mittee would, therefore, like to reiterate their earlier recommenda-
tions. :{: 1.:or."",. It! ... ~ 



CHAPTER II 

RECOMMENDAnONS/OBSERVATIONS WHICH HAVE BEEN 
A(.'CEPT'Ep BY GOVERNMENT 

JIe4;om ....... fioa (SL No. 51, Para No. 62) 

The Cctnmittee have been informed tb.a:i. the Board of the-
DellD Transport Corporation consists of llmembeM, including the 
Chairman and there is no representation of Schedu.lecl Castes .or 
~led Tribes on it.. The. Comntittee recommend that Schedul-
ed,CUtes and St:heciuled.Tribes should also be given representation 
in, the ~d of DeJN. Tran,sJiIOrt CorpOration so as to ensure that' 
iq~re.Bts ,of SchedWed Castes and Scheduled Tribes are adequately 
~:~ th~~.w(;r~~iof the ,Co~t:8h~.· . 

Reply of o.v_ent 

The ~mmendat.:ion Ms bet:sl ~ .by, Goyernme~t inprin-
dple. A penon belongil\g to th. SchedJ,tlecl C~. is being appomt-. 
eel .. a member of DTC BoNd, 

~stry of ShippiJlgnnd Transport O.M .. No. TGD(141) j76, 
d~ed 4-11-1977]. 

Reco~menclation (Sl No, Z, Pan .No. 13) 

Tbe ComriUttee..-e unhappy to note· that ~~. re5ervation order!! . 
iasued by the 'Oovernment of India from time ,to, time, in favour of 
&heduled Cutes and Scheduled Tribes wer~ not Irtrictly adhered to 
in the DIolh1. Transport Corporation prior to 1971, The ,negligence 
in this respiectof the erstwh1le Delhi Road Transport Authority and 
of the MuMcipal Corporation of Delhi is particularly regrettable_ 
'I'bi8 has obviOUflly resulted in many Scheduled .·Cutes and Scheduled 
4fribes m.'1ing' been deprived opporb.tnity qf·'ltb50rption in the ser,.. 
vices' of the Delhi' Transport Corporation "and a large number of 
bfIcldog in file re&a'Ved vacancies.. The. ' Committee strongly re-
commend that to make good the shortfalls thus created. the percen-
tages of recruitment of Scheduled Castes and Scheduled Tribes 
should be raiaed to not less than 45 per cent of each recruitment 
till weh time as the backlog of nserved vacancies is completely 

1rlped out. 
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The Delhi Transport Corporation Board vide. its Resolution Ncr.. 
Me -dated ~"-77 has decided. that in the matter of recruitnle.nt!pro~ 
motion to ~ in which there is a backlog in vacaocies ~tor 
Scheduled CastesjScheQuledTribes. henceforth 45 per cent of all the 
v~es be fiDed in from amongst the ScileQuled CastesiScbedulea. 
Tribes candidates unt!l the MC].-]Ol/: in th'!t post!category is cJ~red. 

[MUDstry ot Sh:ipping :lfId Transport O.M. No. TGD (141) :76, 
dated 4-11-77). 

~ (SI. No.4, Pan No. 65) . 

The Committee note. that selection of candidates for all the postlf 
in Delhi Transport Corporation is made .by the Selection Committeef 
Board as mentioned in Clause 5(2)01 the Delhi Road Transpol"t 
Authority (Conditions of appointment and services) Regulations. 
195-3..·· . The· Delhi . Trauport Corpora:tioD.;Board has deIega.ted·powers 
to. ChaiI1Dan,j.Viee a..irman~., Manager .. for Constitution of. 
SeleatiOll .. ~ttee JlDCl composition. of 6eJa:tion ,BG8l'd. The. Com-
mittee.alse .DOte that there- Ja no .provision for appeintnlent of Sehe-. 
duledCaste\Sd1eduIIed Tribe Oftleer in the Selection Committeej. 
Board in Delhi Transport Corporation. The Committee .. desire that. 
in eacb ~ion CommitteelBoard of the Delhi Tr.ansport Corpora-
tiop, aSc~ CastelScheduled Tribe Officer should invariably 
be associated.' In case no Scheduled Castel Scheduled Tribe Otftcer 
is available for being nominated on the Selection Committee: Board" 
th" servic~ of a Scheduled Caste/Scheduled Tribes ~cer of there-
quiredstatLl$ shouM. be obtaineQfrom the Ministry. 

_Iy ,of~ent 

This Corporation fully agr:ee& with this recommendation that an ' 
Officer belonging to SlcheduledCasteiSchedu1ed Tribe community 
.mould invariably be ,nominllted on the. Selection Committees.. while 
considering the Scheduled. Ca$te/Scheduled Tribe candidateJ;for ap-
pointment/promotion. Till Delhi Trans))9rt Corporation ,haa, Oftleera 
belonging to thesecammuni~ and working in Ministries!Depart. 
ments of the Government of India etc. has been drawn and an Ofticec. 
from this panel is nominated on the Selection Committee I Boam . 

. [Ministry ofShipJM..g and Trllnsport O:M. No. TGD (141) :76. 
da~ed 40-11-77]: 



+ 
KecommelUlatioa (81. No, Pua No. iii) 

The Committee reglret to note that in the requisitions that are 
sent to the Employment Exchange by the Delhi Transport Corpora-
tion, no Specific mention is made about the nwnber of posts of Sche-
duled Castes and Scheduled Tribes that are required to be filled up. 
Only it is mentioned that "the Scheduled Caste/Tribe candidates 
will be given preference". This is contrary to the instructions and 
the recommendations made by the Committee from time to time. 
The Committee desire that in all the requisitions sent to the Em-
ployment Exchanges and in all advertisements issued for the pur-
pose of recruitment, the nwnber of posts reserved for Scheduled 
Castes and Scheduled Tribes should speciftcally be mentioned. The 
Committee would also like that the reasons for rejection of candi-
dates sponsored by the Employment Exchanges should be Il'ecorded 
and communicated to the Employment EXchanges. 

Keply of Government 

Instructions have been issued to indicate the number of vacan-
cies in respect of Scheduled Caste/Tribes while sending the reqUi-
llition of Employment Exchanges or while advertising the posta in 
the Press as well as for recording the reasons for rejection of candi-
dates sponsored by the Employment Exchanges and communicating 
the same to the Employment Exchanps. 

[Ministry of Shipping and Transport O.M. No.TGD(141) f75, 
dated 4-11-77]. 

Recommendation (Sl No. 12, Para No. 73) 

The above position underscores the imperative need for conduct-
ing a special recruitment for Scheduled Castes and Scheduled Tribes 
to run all the vacancies reserved for them. The Committee hope 
that the Delhi Transport Corporation, as has been assured by the 
~resentatlve of the Ministry of Shipping and Transport during 
the course of evidence, will provide full opportunities to the Sche-
duled Castes and Scheduled Tribes to apply for the vacancies that 
1ft likely to arise in future by providing them the necessary relaxa-
tions. The Corporation should immediately coordinate their efforts 
With those of the Directorate General of Employment II: Training 
for locating suitable Scheduled Caste and Scheduled Tribe .and!. 
dates. 

BeplJ of GoY_eDt 

. This Corporation has accepted the reoommendation made in thfs 
para and that Corporation will eoordiftate etrorta with the DlNeto-
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rate General of Employment and Training for obtaining suitable 
Scheduled Caste/Scheduled Tribe candidates in the categories in 
which such candidates are not forthcoming from the local Employ-
ment Exchanges.. I _,1 .. : 

[Ministry of Shipping and Transport O.M. No. TGD(141)/78, 
dated ~11-77]. 

BeoIIuDeDUtioa (Sl. No. 16, Para No. 77) 

The Committee commend the scheme adopted by the DeUU 
Transport Corporation under which persons are recruited for the 
posts of Sweepers-cum-apprentice trainees. 

Beply of Govenuneat 

TlUa recommendation is only ,an appreciation of the aeheme in-
troduced in the past and calls for no reply. 

(Ministry of Shipping and Transport O.M. No. TGD(141)176. 
dated 4-11-7'1]. 

Recom.mendatiOb (St. No. 18, Para No. 7,9) 

The Committee are unhappy to note that in the advertisement 
that was issued for the recruitment of lady conductors for Delhi 
"Transport Corporation buses no mention was made about the 
number of Scheduled Castes and Scheduled Tribes to be recruited. 
It was only stated that preference would be given to Scheduled 
Caste and Scheduled Tribe candidates. The Committee hope that 
future adverti8eJnents would invariably stipulate the number of 
vacancies reserved for Scheduled Costes and Scheduled Tribes. 

BepIy of GoverDDlellt 

Recommendations of the Committee have been noted and are 
being followed. 

[Ministry of Shipping and Transport O.M. No. TGD(141)/76, 
dated 4-11-71). 



CIIAPI'EB m 
RIX!OIIIIENDATlONS/OBERVATlONS WHICH THE COMMIT-

'ME -'00 NOT DESIRE TO PURSUE IN VIEW OF THE 
GOVERNMENTS REP.LII'B . 

iIftoDUDeDdatioo (SI. No.6 P .. No.'ll) 

In ·order that IIdIleientnumber of Scheduled Cast.e/TribecaDCii.. 
date:; are available for I'ecruitment, it is necessary that copies of 
advertilemen.ta are sent not oDly to the -.ociations of Scheduled 
Cas1eI and ScbeduJec:l Tribes but to the Members of the Parliamen-
taryCommitto. OR the: weUare of Scheduled Cas«!s and Scheduled 
Tribes. Advertisements should al&o be issued tbrougb'1he·AIIIDdia· 
Radio 80 that Scheduled Castes/Tribes candida. living in remote 
places can also respond to the advertisements as per instructions 
iuaed by the Cabinet Secretariat (Department of Personnel and 
Administrative.Referms) ·vide their 0.14. No .. 36GU/"176 Estt (seT) 
dated the 7th August, 1978. 

Copiea of the advelltisemeuts are now invartabty"~rsed-tothe 
nooplsed Scheduled Caste/Tribe· AsaoeiationS' as well as to the-
Sectt. of the Padia ... entaJ'y Committee -for giving wide . publicity 
amcmptSchedulecl ea..IScDeduled Tribe CommuaitiesllO that 
suitablacuadlclatee eaa apply. 

Another part of the I'8CODIIDendatiGIL ,is that an advertisement 
should abo be read over on the All India Radio 80 that Scheduled 
ClstelSeheduled Tribecandidatas living in remGteareas ~uld also 
respond. Delhi Transport Corporation is a local Organisation and 
it .is difticult to employ persons who are living at far off places due 
to .. reaidential~ousing problems, espe:ially for the operational staff 
anti workshop staff who are asked to come on duty at odd hours. 
However. this aspect will be given due consideration if the Corpo-
ration fans to recruit required number of Scheduled Caste/Sche-
duled Tribe candidates through local Employment Exchanges as 
well as advertisements. 

[Ministry of Shipping and Transport 0.11. No. TGD(l41)178, 
dated 4-11-77]. 

6 
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IIeoMameadatioa (81. No.7 P .... No .• ) 

The Committee note that the Delhi .~ C01'pOl'&tion hu 
:given relaxation in favour of Scheduled eaates aDdSobeduled 'Trtbea 
-ier-the purpose of recruitment to the post of Conductor mdtbat 
'for·the post of Offi.cers, two Scheduled Caste Diploma-Holden haw 
. been recruited even though they did not have the First Clau .. Apart 
. tram the· specific relaxations that are to be provided at the time ot 
recruitment, the .Department of Personnel and Administrative' Re-
-forms in their brochure on Reservations for Scheduled Castes and 
Scheduled Tribes have laid down specU1c coneessions that are also 
to be given to Scheduled Caste/Tribe candidates. From the infor-
mation furnished by the Ministry/Delhi Transport Undertaking, it 
is clear that neither .the Ministry nor the Corporation are aware. of 
the . $peCiflc relaxations and concessIOns for Sched\lled Castes and 
Scheduled Tribe candidates at the time of recruitment. Chapter VII 
of the Ministry of Home Affaws Publication entitled "BrochUre on 
Reservations for Scheduled Castes and Scheduled Tribes in Services" 
(4th edition, 1m) outlines the various concessions/relaxations 
provided to Scheduled Caste/Tribe candidates. These are in respect 
of (i) age; (it) fees for examination; (iii) relaxation of standard ot 
suitability; (iv) further relaxation of standerds for non-technical 
and quaai-technical Class ill and IV posts; (v) requisite number of 
candidates to be called for interview; (VI) travelling allowances and 
(vii) relaxations of staDdards in departmental competitive examina-
tions and confirmation examinations. It is necessary that the Delhi 
Transport Undertaking draws up a complete dossier on the relaxa-
tions/concessions available to Scheduled Caste/Scheduled Tribe 
1IaJ1didates for purposes ot Il"ecruitment under the Delhi Transport 
"Corporation and gives wide pulblicity to them w~le sending adver-
'tiaements in News papers for vacancies or while sending requisitions 
to the Employment Exchanges. particular mention should be made 
about the concessions/relaxations that are provided by the Corpora-
tIon for Scheduled CastelScheduled TrIbe candidates. 

The following relaxations/conceeaions have now 'been provided 
inac:eordance with the directive issued by -the .Gwernment 01 Inlli • 
. uide Minlstr-v of Shipping and Transport'. ~ 'No. TGD(M)/75 
dated 31·5-76: 

Concessions to employees of Scheduled Cutes and Scheduled Tribes 
inprometiona by.Selectfen methocl--Clal 1 and U appotntnlents. 
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(A) (1): Prom.oPcm.a within Cr.s I: 

In promotions by selection to posts within clus I which carry an 
ultimate aalary of Rs. 2,000/- per month, or less,.the Scheduled 
Cutes/Scheduled Tribes Ofticer, who are senior enouih in the zone 
of coaaideration for promotion so as to be within the number of 
vacaDCies for which the select list bas to be drawn up, would ~ 
iDl:luded in that li5t provided they are ,not considered unfit for pro-
motion. Their position in the select list would, however, be u.. 
same as assigned to them by the Department Promotion Committee 
on the basis of, their record of Service. 

(A) (2) In order to improve the chances of Scheduled Ca&U!:S/ 
Sebeduled Tribes omcers for selection to the higher categories of 
posta in Claa 1, the following measures would be taken:-

(i) Scheduled Caste/Scheduled Tribes OfBcers in Class I ser-
viceslposts would be provided with more opportunities for 
institutional training and for attending seminaI's/sympo-
iii/conferences. Advantage could in this connection be 
taken of the training facilities available at the Indian Ins-
titute of Public Administration, New Delhi, the Adminis-
trative Staft' College. Hyderabad, etc. 

(ii) It would be the special responsibility of the immediate 
IUperior otIicers 01 the Scheduled CastesfSchedul.ed Tribes 
oftkerB in Class I to give advice and guidance to the latter 
to improve the quality of their work. Appropriate steps 
would also be taken, wherever necessary to improve the-
efftclency of these oftloers for the purpose of their selec-
tion to bigher poatB. 

(A) (3) A considerably l~ number of Scheduled CastejSche-
duled Tribe offtcers would be nominated for the training program-
mes run by the "an~us Training Institutions aftd a time-limit. say 2 
yaH, would be laid down within which training of such oftlcers in 
appropriate Belds ahouId be completled. A pbued programme for 
spoDIOring such otBcers for tlraining to the various institutiC11:J6 
would be clrawn up. 

WbU.e deputIDg caeets to tralftiJIg semfDara and Coftferences 
ete.,.lA'eleleDce would be Jiven to oftlcers of Scheduled CasteITribes. 
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Promot;ona from Class 111 and Cla&s II 1Dithin Class II and frO'Ill, 
Ck&ss II to the lowe.rt rung or CGUgor'y in CIGBs I. 

In promotions by selections from Class III to Class II and within 
Class n and from Class II to the lowest rung or' category in Class 1, 
for following procedure will be adopted:-

In promotions made by selection, employees in the zone of consi-
deration numbering 5 or 6 time the estimated number of vacancies 
are nonnally consider'ed for inclusion in the select list. After re-
jecting those who are unfit for promotion, the Departmental ProlM'-
tion Committee will proceed to categorise the remaining eligible 
employees into three categories, namely, outstanding, very good and 
godd. Thereafter, the Committee will draw a select list placing all 
employees in the outstanding categories at the top, followed by those 
categorised as very good and then by those categories as good, the 
inter-sen1ority within each category being. maintained. As a mea-
sure of improving representation elf Scheduled CastelTribe in ser-
vices the following concessions in grading would be extended to 
them. 

If within the zone of conSideration, there are any Scheduled Castel 
Tribe employees, those amongst them who are considered unfit for 
promotion by the Departmental Promotion Committee will be ex-
cluded ftom consideration. Thereafter, the remaining Scheduled 
CasteJTribe employees will be given by the Departmental Promotion 
Committee one grading higher than the grading otherwise assign-
able to them on the basis of their record of service i.e., if any Sche~ 
duled Caste or Scheduled Tribe has been categorised by the Com-
mittee on the basis of his record of service as good he should be re-
oategor'ised by the Committee as very good. Ukewise, if any Sch~ 
duled Caste OT Scheduled Tribe employee is graded as very good 
on the basis of his record of service, he will be re-categorised by 
the Committee as outstanding. Of cOUI'se. if any Scheduled Casw 
or Scheduled Tribe employee has already been categorised by the 
Committee on the basis of his record or his service as outstanding, 
no re-categorisation will be needed in his case. 

The above coocession would lie confined to only 25 percent of 
the total vacancies in a particular grade or post filled in a year 
from the Select list. While !!laking poromotions from the select list 
the appointing authority should, therefore, check up that the Sche-
duled Caste/Tribe employees promoted in a year on the basis of 
this roncession are limited to 25 percent of the posts filled in a year 
from the select list prepared according to the '!)rocedure outlined 
above i.e. the concession of giving higher grading would be given 
to one employee of SeheduJed Cute.fl'l'\be against every 4 vacan-
cies. For this purpose, a continuous ICCOWIt of vacancies Should' 
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be. kept Utile Dumber of ~iD a year' is 'dot ~bJe. • by 
four, the" remainder .healcU,e carried forward to the follOWiilg year 
for the purpose of this accounting. For example, if there are 6 
vacaneielin a year; the concesSion should be given to one employee 
of the Scheduled CBltefI'ribe agaiJlst- the first four vacancies and 
the balance of two vacancies would be notionally carried forward to 
the following year and added to the vacancies arising in that· year 
to determine the number of employees of Seheduled-Caste/'l't'ftle 
who would be given this concession. 

(it) These Scheduled Caste/Scheduled Tribes employees who 
are senior enough in the zone of consideration so as to be within 
the number of vacancies for which the Select List has to be drawn, 
would be included in the Select List, if they are' not conSi8ered 
unfit for -~tion amd· would also be given one grading higher 
than the grading otherwise assignable to them on the basis of their 
record of service and their place in the Select List determined on 
the basil of this higher er.egorisation. This would imply that even 
where, in some cases, the Select LJst were to consist of, any, only 
outstanding non-SCheduled CasteslNon-Scheduled Tribe candidates, 
adequate number of them being available from the zone of consi.-
deration, those Scheduled CastelScheduled Tribe candidates who are 
high up in the zone of consideration and are within the number" of_ 
estimated vacancies for which the Select List is being prepared will, 
even if they are only 'G<Jod' and after highe:r categorisation by one 
degree are categorised as 'Very Good', have to be inaluded in tije 
Select List, but they will be placedbe10w the 'outstanding' caridi~ 
dates in the Select List. 

Safeg'U4Td& to employees of Scheduled Castes and Schedu.led Tribes 
in promotions on the basis of seniority sub;t!ct to jitnelfs. 

There will be no reservation for Scheduled Castes and Sche-
duled Tribes in appointments made by promotion on the basis of 
seniority subject to fitness, but cases involving supersession of 
Scheduled Cutes and Scheduled Tribes 0fB.cers in Class I and II ap-
pointments will be submitted for prior approval to the D.T.C. Board. 
Cases involving supersession of Scheduled -Castes and Scheduled 
Tribes ofIleers in Class In and IV appoin1mertt.'1 Will be reported 
within a mon'lti to the Soard for information. 

NomifWItion of Scheduled Caste 4ftd Sche~d Tribe persons in the 
Deportmental Pt-omoticm Committ.eeIS.lection 8o«t'd f'te, 

Departmental Promotion Committee, Selection Boards or re-
cruitiDC authorities, are J8Ilft'8lly ClODStiUlUd. with the ofIicers of 
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appropriate status and background, keeping in view the nature of 
the post/posts for which recruitment promotion is to be made. It 
JDaY not, therefore, be always possible to include Scheduled Castel 
Scheduled Tribe officers in them. However, an endeavour, as far as 
possible, would be made to nominate a Scheduled· Cas'te I Tribe offi-
cer while constituting the Departmental Promotion Committee, 
Selection Boards, etc., for the recruitment/promotion to posts/ser-
vices under them. 
I1I8tructions to be followed while filling by promotion of vacancies 

reserved for Scheduled Castes and Scheduled Tribes. 

(1) (a) Scheduled Castes and Scheduled Tribes Officers who are 
within the normal zone of consideration would be considered on the 
same basis as others and those Scheduled Castes and &heduled 
Tribes amongst them who are selected on that basis may be includ-
ed in the general select list in addition to their being considered for 
separate select lists for Scheduled Castes and Scheduled Tribes. 

(b) If candidates from Scheduled Castes and Scheduled Tribes 
obtain on the basis of their position in aforesaid general select list, 
less vacancies then are reserved for them, the difference would be 
made up by selected candidates of these ~ommunities who are in the 
separate select lists for Scheduled Castes and SchedUiled Tribes res-
pectively. 

(2) In the separate select lists drawn up for (i) Scheduled Castes 
and (ii) Scheduled Tribes, officers belonging to Scheduled Castes or 
Scheduled Tribes, as the case may be, will be adjudged separately 
amongst themselves and not along with other officers, and, if select-
ed, they should be included in the concerned separate select list, 
irrespective of their merit as compared to other officers. It is need-
less to mention that officers not belonging to Scheduled Castes and 
Scheduled Tribes will not be considered whilst drawing up separate 
select lists for Scheduled Castes and Scheduled Tribes. For being 
considered for inclusion in the aforesaid separa~ select lists, the 
zone of consideration for Scheduled Castes and Scheduled Tribes, as 
the case may be, would be of the same size as that for the general 
select list, that is, if for the general select list, the zone of considera-
tion is 5 times the number of vacancies likely to be filled, the zone 
of consideration for the separate list for Scheduled Castes will also 
be 5 times the number of reserved vacancies for them and likewise 
for S\:11eduled Tribes, subject, of course, to the condition that officers 
coming within such zone are eligible, -by length of service etc., as 
prescribed for being considered for promotion. 
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Ruemltion in Confirmation: In postsiservices $led by direct 
recruitment, rese!'Vation is required to be made for Scheduled Castes 
and Scheduled Tribes both at the time of initial appointment on tem-
porary basis as wen as at the time of confirmation if a confirmation 
scheme is in vogue in the enterprise. In posts filled by promotion, 
however, there is no reservation at the stage of confirmation of the 

, promotions. 

Relaxation and conce~Bions tor Scheduled ClUfe. and Scheduled 
Tribes. 

(i) Age limit: The maximum age limit prescribed. for appoint-
ment to posts will be increased by 5 years in the case of candidates 
belonging to Scheduled Castes and SchedUled Tribes. 

(ii) Relaxation of standards: In the case of direct recruitment, 
whether by examination or otherwise, if sufficient number of 
Scheduled Caste/Tribe candidates are not available on the basis of 
the general standard to fill all the vacancies reserved for theIn, 
candidates belonging to these communities will be selected to flU 
the remaining vacancies reserved for them provided they are not 
found unfit for such post or posts. In other words, to extent the 
number of vacancies reserved for Scheduled Castes and Scheduled 
Tribes cannot be filled on the basis of the general standard, candi-
dates belonging to these communities will be taken by relaxed 
standard to make up the deficiency in the reserved quota, subject 
'to the fitness of these candidates for appointment to the post';posts 
in question. 

Relaxation of Itandards in Departmental promotion/confirmation 
examinations. 

In promotionlconfirmations prescribed to determine suitability 
of candidates for promotions \ confirmation, Scheduled Caste'Sche-
duled Tribe candidates who have not acquired the general qualify-
ing standard are also to be considered for promotionlconfirmation 
provided they are not found unfit for such promion!confrrmation. 
The qualifying standards in such examinations are to be relaxed, in 
favour of Scheduled CastelScheduled Tribe candida.tes in keeping 
with the above criterion. 

(iii) Further relaxation of standards for non-technical and quasi-
technical Class III and Class IV posts: Where requisite number of 
Scheduled Caste/Scheduled Tribe candidates are not available even 
after relaxing the standards as admissible in their cases, to fill the 

. vacancies reserved for them in non-technical and quasi-technical 
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posts in Class m and IV filled by direct recruitment otherwise than 
by written examination, the selecting authority would select for 
appointment the best amongst the Scheduled Caste/Scheduled Tribe 
candidates who fulftl the minimum educational qualification laid 
down in the notice for recruitment or advertisement, for the post 
to the extent of the vacancies reserved for these communities. 

(iv) In-seroice Training'6--Scheduled Caste/Scheduled Tribe 
candidates promoted or initially appointed, on the basis of recruit-
ment through competitive examinations or otherwise by relaxed 
standards would be given extra training to enable them to come up 
to the standards of other candidates. In-service training would be 
provided to them. Such candidates would on their appointment 
be placed on probation, and the rules I orders of 'the Corporation 
regarding probation will apply to them. 

(v) Concession in fees for examinatio1Js or Selection to cadre: 
The fees prescribed for admission to any examination or selection 
to the service or post would be reduced to one fourth in the· case of 
candidates bebnging to Scheduled Caste$/Scheduled Tribes. 

(vi) Grant of travelling allowance to Scheduled Caste/Scheduled 
Tribe candidates called fOT interview test etc.: Scheduled Casta/ 
Scheduled Tribe candidates called for interview for appointment 
to Class I and II posts would be given a single Class railway fare 
from the normal place of residence to the place of interview and 
back. 

When Scheduled Castel~heduled Tribe candidates are called for 
interview for appointment to other posts, the recruiting authority 
would aUow such candidates the ,lowest class rail fare, chargeable 
by the passenger train, by the shortest route from the Railway 
Station neares~ to their normal place of residence, or from which 
they actually perform the journey whichever is nearer to the place 
of interview, and back to the same station, provided the distance 
travelled by rail each way exceeds fifty miles. No extra charges, if 
any, incurred for reserving seat/sleeping berth in the train will, 
however, be reimbursed to them. For road journeys between 
stations not connected by raill, they may be allowed actual bus fare 
or road mileage at the lowest rate for the employees of the Corpora-
tion as admissible under its own rules, whichever is less, provided 
the distance covered by road is more than 20 miles each way 

The concession indicated. in the preceding paragraph is app1icabl~ 
also to Scheduled Caste/Scheduled Tribe candidates as are called 



14 

for a written test on the basis of which appointments to such Class 
ill and Class IV advertised posts are made. The travelling al-
lowance to the candidates called for a written test will, however, be 
admissible subject to the condition they written test and any 
interview that may also be necessary would be held at one and the 
same station and on the same or adjacent days, so that the candi-
dates would get travelling allowance for only one journey to and 
from the plaCe of selection. The provisions in this and the preced-
ing paragraph also apply to Scheduled Caste/Scheduled Tribe can-
didates. 

The concessions of travelling allowance are not admissible in 
the case of those, who are already working in public enterprises or 
in Central/State Government service. 

(viii) Forwarding of applications of Scheduled Caste/Scheduled 
Tribe employee,: 

Applications for employment elsewhere, of employees belonging 
to Scheduled Caste/Scheduled Tribe would generally be forwarded. 

Cases where applications of employees belonging to Scheduled 
Caste/Scheduled Tribe could not be forwarded due to such compelling 
grounds would be reported within a month to the officer nominated 
as Liaison Officer in the Corporation. 

(viii) Protection to Scheduled Caste/Scheduled Tribe in the con-
text of surrender of surplua staff of Retrenchment: 

Surplus staff in a cadre as a result of staff assessment studies etc., 
Is normally surrendered in the reverse order of seniority in the cadre 
affected. However, while declaring surplus in a particular grade in a 
cadre, Scheduled Caste/Scheduled Tribe candidates in that grade 
would not be included sO long as the total number of Scheduled Castel 
Scheduled Tribe emp'loyees in that grade has not reached the pres-
cribed percentages of reservations for Scheduled Caste/Scheduled 
Tribe respectively in the concerned grade in the cadre. Similar pre-
ference would be accorded to Scheduled Caste/Scheduled Tribe in the 
context of retrenchment of staff; Scheduled Caste/Scheduled Tribe 
employees in that grade has not reached prescribed percentage of re-
servation for Scheduled Caste/Scheduled Tribe respectively in that 
grade. 

The protection in regard to surrender of surplus staff or retrench-
ment would be confined to Scheduled Castes!Scheduled Tribes ':>Dly 
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among the temporary employees and moreover a temparary Sche-
duled Caste/Scheduled Tribe employee will not be given preferen-
tial protection over permanep.t unreserved community candidates. 

[Ministry of Shipping and Transport O.M. No. TGD (141)/76, 
dated 4-11-77]. 

Rei:ommendation (S.L. No. 8 Para No. 89) 

The Committe.e note that the roster was introduced in the Delhi 
Transport Corporation with effect from 1st January, 1973 and that 
the Personnel Officer worked as a Liaison Officer until a few months 
back. The work of maintenance of rosters is being looked after 
by the Labour Officer who was appointed as Liaison Officer in place 
of the Personnel Officer with effect from 5th Noverber, 1975. The 
Committee are unhappy that the roster was not immediately intro-
duced in the Corporation when it was established on 3rd November, 
1971. They regret the delay in the introduction of the roster which 
must have jeopardised the interests of Scheduled Castes and Sche-
duled Tribes candidates and employees. The responsibility for delay 
in the introduction of the roster should be fixed. It is a matter of 
concern that so far the Liaison Officer has not submitted any report 
to the Ministry of Shipping and Transport in regard to the working 
(If the reservation orders. The Committee desire that the duties 
(If the Liaison Officer should be laid down in an Office Order. I,t 
should be provided therein that the roster should be checked 
periodically by the Liaison Officer and that a Report about the 
woI"king of reservation orders should also be sent to the Ministry 
regularly. The Liaison Officer should also be provided with a 
separate cell so as to ensure strict observance of the roster's. 

Reply of Government 

Rosters were introduced in Delhi Transport Corporation with 
effect from 1st January, 1973 and the then Personnel Officer was 
appointed as Liaison Officer and he continued as Liaison OfficE:r till 
13th August, 1975. Thereafter the post of Personnel Officer fell 
vacant and the then Labour Officer who is now working as Personnel 
Officer was appointed as the Liaison Officer. He is looking after the 
work of Liaison Officer these days also. In order to Streamline 
personnel matters and give due consideration to all aspects pertain-
ing to Scheduled Caste/' Scheduled Tribe employees/candidates. the 
Personnel Department of the COI'p'Oration has been re-organised and 
strengthened. The Personnel Officer who is functioning as the 
Liaison Officer is taking care of all matters pertair.ing to employment 



16 

of Scheduled Castes/Scheduled Tribes. However, a post of Labour 
Welfare Oftlcer (Scheduled Castes/Scheduled Tribe) has since been 
created to look after Scheduled Caste/Scheduled Tribe a1f.airs ex-
clusively. This post has been advertised and selection of a suitable 
candidate is likely to be made shortly. 

~Ministry of Shipping and Transp'OI't O.M. No. TGD/(141)/76. 
dated 4-11-1977]. 

Commetlts of the Committee 

"The Committee would like to know whether the Labour Wel-
fare OBicer in the Delhi Transport Corporation has since been 
appointed and also the duties of the Liaison Ofticer have- been laid 
down in an office order and if not, the reasons therefor. 

The Committee also desire that the responsibility for delay in 
the tntrodu~on of rosters in the Delhi Transp'Ort Corporation should 
be Axed. A Cell should also be set up under the Liaison Officer in 
the Delhi Transport Corporation to ensure strict observance of the 
rosters." 

(May be included in Chapter III) 

JI.ecommead.tioD (Sl. Mo. It Para No. '10) 

The Committee are unhappy to observe that there is not a single 
Scheduled Caste or Scheduled Tribe in the Officers' cadre of the 
Delhi Transport Corporation. Even in regard to ministerial and 
other staff, the representation of Scheduled Tribes is woefully 
negligible. As on 1st July, 1975, the percentage of Scheduled Castes 
in respect of Ministerial stal! is 4, in regard to workshop staff 5, and 
in Il'egard to drivers 4.1. There is no Scheduled Tribe among Minis-
terial and Workshop staff, Conductors, Class IV and Sweepers. The 
argument that the short-fall is due to non-availability of candidates 
belonging to Scheduled Castes and Scheduled Tribes is untenable 
in-asmuch as there is no dearth or Scheduled Caste and Scheduled 
Tribe candidates on the live-registers of Emp'loyment Exchanges-
a fact which has been highligbted in paragraph 50 of this report. 
The Committee fail to understand why the Delhi Transport Corpo-
l"atiQ[\ could not recruit Scheduled Castes and Scheduled Tribes in 
.lUCh categories as Ministerial, and Workshop staff after giving them 
euitable relaxations. 
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Reply of GoverJlJDeDt 

The repTesentation of Scheduled Caste/Scheduled Tribe candi-
dates in the various categories of post has considerably increased, 
which may be seen from the following figures: 

.. - _._----
Categori.,. of poots_ Total No. Scheduled Pacen- Scheduled Percentalle 

of em- Cule tage Tribo 
ploy.,.,. as 
on 1-a.77. 

---.---

I. Officen 137 

2. Ministerial, Traffic Supcrvi-
oory and Stoe.,. Stalf 2094 21 7 10'45 

3· Driven 4564 28g 6'33 83 .. Sa 

4- Conducton 5364 ~ 12'80 85 0'46 

5· Woebhop It&If 1666 97 5'30 

6. CI .. IV (Excluding Swccpcn) 2119 388 ,8, 30 

7 91 .... IV (Swecpcn) 85 85 100'00 

---------- .---

It is a fact that there is no officer belonging to Scheduled Castel 
Scheduled Tribe Communities in the Corporation at present. Dur-
ing tile year 1976, two posts of Asstt. Stores Officers and one post 
of Dy. Law Officer were advertised exclusively for Scheduled Castel 
Scheduled Tribe Communities but no suitable candidate could be 
found. The qualifications laid down for the post of Asstt. Stores 
Officer were therefore relaxed, for the candidates of these commu-
nities but even then suitable candidates with requisite background 
were not available. Recently, again, two posts (Class LI)-one P'ost 
of Asstt. Personnel Officer and one post of Labour Welfare Officer 
(Scheduled Caste/Scheduled Tribe) )lave been reserved for Sche-
duled Caste/Scheduled Tribe persons and advertised. Applications 
received in response to the advertisement are being scrutinised. 
Besides, three posts of Dy. Pur,chase/Store Officer in the Pay-Scale 
of Rs. 700-1300 and one post of Controller of Stores and Purchase 
in the pay scale of Rs. 1500-2000 were also advertised. All these 
posts were Class I posts. It was clearly stipulated in the advertise-
ment that preference would-be given to candidates belonging to the 
Scheduled Caste and Scheduled Tribe communitieS. The only 
Scheduled Caste candidates who applied for the jXlst of Controller 
of Stores and Purehase was called for interview but he did not tum 
up. Besides, DTC had nine vacant posts in Class I and 38 vacant 
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posts in Class II cadre. All out efforts will be made to complete the 
representation of Scheduled Castes/Scheduled Tribes in these Grades 
while filling in these posts. 

[Ministry of Shipping and Transport O.M. No. TGD (141) /76, 
dated 4-11-77]. 

Comments of the Committee 

"The Committee would like to know the number of applications 
received from Scheduled Caste and Scheduled Tribe candidates fOr 
the posts of Assistant Personnel Officer and Labour Welfare Officer 
and whether Scheduled Caste and Scheduled Tribe persons have 
been posted against these posts and if not, the reasons therefor." 

BecOllllDel1dation (SI. No. 10 Para No. 71) 

The Committee have noted that before 1972 there was no con-
sistent recruitment policy in the Corporation. As such, it was all 
the more necessary on the part of Delhi Transport Corporation to 
make concerted efforts to clear the backlog in the cadres of Officers 
and 'other staff by resorting to special recruitments for Scheduled 
Caste/Scheduled Tribe candidates. 

Reply of Government 

All out efforts are being made to comp'lete the representation in 
the officers cadre too and gradually the backlog will made up. 

[Ministry of Shipping and Transport O.M. No. TGD(141)j'76, 
dated 4-11-1977]. 

Comments of the Committee 

"The Committee would like to know whether any special recruit-
ments for Scheduled Caste and Scheduled Tribe candidates for 
various categories of posts have been made in the Delhi Transport 
Corporation and if so, with what results." 

Recommendation (S1 No. 11 Para No. 72) 

From the statement furnished regarding the recruitments made 
during the period 1972 to 1975, the Committee have noted with 
concern that no Scheduled Caste/Tribe Officers was appointed dur-
ing this period. In the category of Ministerial, Traffic Supervisory 
and Stores staff, 30 vacancies including carry forward vacancies 
existed but only eight Scheduled Castes could be appointed. None 
could be appointed during the years 1972, 1973 and 1974. No Sche-
duled Tribe could be appointed during the period 1972-75. The 
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position in regard ta reoruitment of Workshop staff, Operations 
(drivers) and Conductors is equally disappointing. During 1975, only 
2 Scheduled Castes could be apPointed as workshop staff against the 
reserved posts of 51. Forty-five Scheduled Castes could be apPointed 
as Drivers against reserved posts of 144 and 20 Scheduled Castes 
could be appointed as Conductors against the reserved posts of 139 
during that year. As regards Scheduled Tribes, none could be 
appointed as Workshop staff and Conductors against the reserved 
posts of 38 and 220, respectively during 1975 whereas only 17 Sche-
duled Tribe could be appOinted as Drivers against the reserved p'Osts 
of 88 during that year. 

Reply of -Governmeat 

The Committee has drawn pOinted attention to the short-fall of 
Scheduled Tribe personnel against the quota reserved for them. 
"There is an acute shortage and dearth of suitable Scheduled Tribe 
personnel in the market and p'eople of these communities are not 
~oming forward in adequate number. 

The Ministry of Home Affairs has provided that while vacancies 
reserved for Scheduled Caste/Scheduled Tribe may continue to be 
treated as reserved for the respective communities only, Scheduled 
Tribe candidates could also be considered for appOintment against 
the vacancies reserved for Scheduled Caste and vice-versa. Accord-
ingly, where the Scheduled Tr'ibe persons are not available, Sche-
duled Caste persons are appointed against such reserved quota, and 
hence, the shortfall in Scheduled Tribe continues. In some of the 
categories, appointment of Scheduled Castes has exceeded the limit 
of quota reserved for them. For example, Asstt. Cashier, Senior 
-Clerks, Semi-skilled and Binders. 

[Ministry of Shipping and Transport O.M. No. TGD (141) /76, 
dated 4-11-1977]. 

Comments of the Committee 

"The Committee fail to understand as to how Scheduled Castes 
persons could be recruited against the quotas reserved for Scheduled 
~ibe persons when there is already less representation of Scheduled 
Castes in the various categories of posts in the Delhi Transport 
CorporatiOn. The Committee. would, therefore, lils:e to be informed 
of the categories of posts in which the representation of Scheduled 
Castes has exceeded the reserved quota in the Delhi Transp'Ort Cor-
-poration." 



Becommeudatiou (.SL No. 13 Para ~o. 74) 

The Committee regret to note that the Delhi Transport Corpora-
tion did not, until lately, implement the Government of India orders 
regarding reservation in promotions in view of certain agreements 
with the Unions. The Delhi Transport Corporation has been corres-
ponding with the Ministry for nearly three years on the question 
of reservations of promotions. Only in October, 1975, the Delhi 
Transport Corporation Board have approved that the Government of 
India ordera regarding reservations in pomotions would be made 
applicable. On account of this protracted correspondence with the 
Ministry, three precious years have been lost in giving effect to the 
Government of India orders regarding reservations in promotions. 
This must have deprived eligible Scheduled Castes/Tribes of their 
legitimate chances of promotion. 

Reply ol Govemment 
The delay in implementing the Government's orders was due 

to certain diftlculties. However, the matter of prOviding reservations 
in the promotional posts was considered by the Delhi Transport 
Corporation Board in 1975, and since then these institutions are being 
implemented. The gap of not providing suitable Scheduled Caste 
and Scheduled Tribe persons is being filled in and a decision has 
already been taken by Delhi Transport Corporation that in the matter 
of rec.ruitment]promotion to posts in which there is backlog in 
vacan!:ies re8erved for Scheduled Castes/Scheduled Tribes, he:lce-
forth 45 per cent of all vacancies will be filled in from among!t the 
Scheduled Caste/Scheduled Tribe candidates until the backlog in that 
post/category is cleared. 

[Ministry of Shipping and Transport O.M. No. TGD (141) /76, 
dated 4-11-77]. 

Rec:ommen4ation (81. No. 14 'Para No. 75) 

From the statement showing total number of employees promoted 
by selection/seniority-cum-fitness, the Committee have noted that 
during 1975 only 3 Scheduled Caste employees were promoted in 
Ministerial staff against the total number of 199 employees; in the 
category of Workshop staff, out of 100 employees promoted only 7 
belonged to Scheduled Castes and among 15 Class IV promotees, 
only one belonged to Scheduled Caste. No Scheduled Tribe was 
promoted in any category during that year. The Committee would 
like the MiniStry to examine whether the orders il'egarding reserva-
tions for Scheduled Castes aJld Scheduled Tribes in promotion could 
be mad., applicable retrospectively. 
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Reply of Govermnent 

The matter has been considered and it is felt that it will create-
difficulties if all cases promotions already ordered and confirmed are 
re-opened at this stage. 

[Ministry of Shipping and Transport O.M. No. TGD(141)/7~. 
dated 4-11-77]. 

Recommendation (SI. No. 15 Para No. 76) 

One of the difJiculties pointed out repeatedly by the Delhi 
Transport Corporation in recruiting Scheduled Castes and Scheduled 
TribeS is the non~vailability of suitable Scheduled Castes/Tribes 
candidates. In this connection the Comm~ttee would like to point 
out that the Government of India orders haVe provided that in cases 
where the requisite number of Scheduled Castes/Scheduled Tribes 
candidates fulfilling even the relaxed. standaa-ds admissible in their 
eases are not available to fill the vacancies reserved for them in 
non-technical and quasi-technical Class TIl and Class IV services! 
posts requiring to be ftlled by direct recruitment otherwise than by 
written examination. the selecting authorities should to the extent 
of the vacancies reserved for Scheduled Castes/Scheduled Tribes 
select for appointment the best among the Scheduled Caste/Tribe 
candidates who fulfil the minim\HIl educational qualifications laid 
down in the notice for recruitment or advertisement. In order to 
bring such candidates to the nrinimum standard necessary for the 
posts and for the maintenance of efficiency of administration they 
should be given in-service training. The Committee fail to under-
stand why the instructions contained in the Government of India 
orders were not given effect to in regard to recruitment of Drivers 
and Conductors for which there is heavy shortfall in the number of 
Scheduled Castes and Scheduled Tribes. It is not enough if only 
in the case of typists in service training is given. As a matter of 
fact, such training should embrace other categories of functionaries 
like clerks, conductors, drivers and store staff, etc. 

Reply ef Government 

The Committee has pointed out heavy short-fall in the categories 
of Driv~rs and Conductor.s. Efforts have been made to complete the 
quota reserved in the categories of Drivers and Conductors by 
resorting to special recruitment from Scheduled CastefScheduled 
Tribe communities. In the case of Drivers the main difficulty of the 
Corporation is that the drivers with valid heavy drivi.ng licence and 
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-experience are not available. Separate advertisements are now 
released in the Press inviting applications for the posts of ' Driver 
and Conductor from the candidates belonging to Scheduled Castel 
Scheduled Tribe communities only and interviews are held with 
relaxed standard exclusively ion order to complete the represents-
-tion of these communities. 

[Ministry of Shipping and Transport O.M. TGD (141) /76, dated 
1 1 4.11-77.] 

Comments of the Committee 

"The Committee would like to be apprised of the action Taken in 
regard to providing in service Training to the categories of 
functionaries like conductors, drivers, store staff etc. in the Delhi 
'Transport Corporation." 

Recommendation (SI. No. 17 para No. 78) 

In regard to issuanCe of permits for mini-buses the Committee 
note that reservations to the extent of 15 per cent for Scheduled 
Castes exist in regard to that part of the scheme where permits for 
mini-buses are given with an element of financial assistance. The 
Committee would urge that reservations should also be provided for 
the second part of the scheme where no financial assistance is given. 

Reply of Government 

The Directorate of Transport, Delhi Administration implemented 
two schemes for the allotment of mini-buses. In the first scheme, 
10 per cent of the total amount is admissible as Government margin 
whereas in the second scheme no margin money is provided. 
Reservation has been provided for Scheduled Caste/Scheduled Tribe 
in both these scheme. 

Under the first scheme 50 mini buses were to be given out of 
which seven were reserved for Scheduled Caste/Scheduled Tribt'S 
and six of them have already put their buses on the road. 

Under the second scheme 200 mini-buses were to be allotted. 
30 permits were reserved for scheduled castes/scheduled tribes and 
five of them have put their buses on road. Out of the remaining 25, 
fifteen allottees aTe making financial arrangements and it is expected 
that these buses will be on the road within the next 1 to 2 months. 
'The matter in respect of remaining 10 buses is under consideration 
of Delhi Administration in consultation with DTC. 

[Ministry of Shipping and Transport O.M. TGD (141) /76. dated 
4.11-77] 



23 

Comments of the Committee 

"The Committee would like to know the latest posi.tion with 
regard to the allotment of 25 mini-buses which have been reserved 
for Scheduled Castes and Scheduled Tribes." 

Beeommendation (SI. No. 19 Para No. SO) 

The Committee would also like the Delhi Transport Corporation 
to provide for reservations for Scheduled Castes· and Scheduled 
Tribes to the extent of at least 5 per cent in the staff quarters which 
have been constructed for industrial and other workers of the Cor-
poration. 

Reply of Government 

The Corporation has 480 staff quarters in all. Out of which, 29 
have been allotted to persons belonging to these communities. The 
percentage indicated by the Parlfamentary Committee has not only 
been already achieved but even exceeded. 

[Ministry of Shipping and Transport a.M. No. TGD (141) /76, dated 
4-11-77] 

Comments of the Committee 

"The Committee would like to know the break up of alloment 
of 480 staff quarters to the various categories of staff in the Delhi 
Transport Corporation." 



CHAPTER IV 

RECOMMENDATIONSIOBS£RVATIONS IN RESPECI' OF WHICH 
REPLY OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

THE COMMITTEE AND WHICH REQUIRE REITERATION 

ReeOJDJDelldation (81. Ne. 3 para No. M) 

The Committee would also like that a separate Cell should be 
set up in the Ministry of Shipping and Transport under the charge 
of a senior officer to ensure that the reservation orders in favour 

-of Scheduled Castes/Scheduled Tribes are promptly and effectively 
implemented by the Delhi Transport Corporation. 

Reply of GoYenuDeDt 

The recommendation has been carefully examined by Govern-
ment. It is felt that a separte cell to ensure the implementation of 
the reservation orders for Scheduled Castes and Scheduled Tribes in 
DTC alone would not be justified. It has been decided to allot the 
entire work relating to DTC in the Ministry of Shipping and Trans-
port including implementation of the orders of reservation for 
SchedUled Cutes and Scheduled Tribes' in posts under the Corpora-
tion to one Assistant by su~table readjustment of work among an 
dealing hands in the concerned section. Deputy Secretary (Trarut-
port) in the Ministry will keep close and continuous watch OVet. thiS 
matter. It is expected tllat, under this arrangement, it will be pos-
sible to oversee that the reservation orders are strictly followed by 
the DTC. 

[Ministry of Shipping and Transport O.M. No. TGD (141) /76, 
dated 4-11-77] 

NEW DELHI; 

-27, January, 1978 

Comments of the Committee 

Please see Chapter I (Para 1.2) 

RAM DHAN, 

-7, Magha,-189!f-(S): 
Chainnan, 

Committee on the Welfare of Scheduled 
COBtes and Scheduled Tribes. 



· APPENDIX. 

(V;.Ie Para ol Introduction) 

A ... (jo'is of tIu A,/iort Tum ~, G .......... , of rre_rultJli.ft _ltJirud ill"Ito Fifty-
4;,11th R.porl (FiftIr L9Ic &bha) 'of tIv C'JrIUI!iUH.Oft tIv W.(fore of Sd",t"ud Cas,., 
.and StlYduud T ribu. 

I. 

II. 

Tot&! Number ol recommendations 

Recommendations 'Observations that have been accepted by 
Government (V;.Ie recommendations at 81. NOI. 1 (Para 6~), 
~ (Para 63), 4 (Para 65),5 (Para 66), u (Para 73), 16 ~Para 77) 
and 18 (Para 79) 

Number . 

Percentage to total 

III. Recoounendations/Observations whicb the Committee do not 

iV. 

desire to pursue in view of the Government'. replies (V;.Ie re-
commendations at 81. NOI. 6 (Para 67), 7 (Para 67), 8 (Para 6g), 
9 (Para 70), 10 (Para 71), II (Para 7~), 13 (Para 74), 
14 (Para 75), 15 (Para 76), 17 (Para 78) and 19 (Para 80) 

Number . 

Percentage to total 

Recommendation in respect of whicb reply of Government bas not 
6een accepted by tbe Committee and wbicb require reiteration 
(Vi. recommendation at 81. NO.3 (Para 64) 

Number. 

P~tage to tOtal 

2 5 
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